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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
KOLKATA

0.A/250/1166/2016 Date of Order: 07.08.20 18

Cpram‘- Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. (Ms.) Nandita Chatterjee, Administrative Member

1. Namita Chattopadhyay, wife of Late Ashok
Kumar Chattopadhyay.

2. Madhumita Chattopadhyay,A daughter of Late
Ashok Kumar Chattopadhyay.

Both are residing at Village — Harirambati, P.O
Ilahipur, P.S. Chanditala, District — Hooghly, Pin.
712707.

~Applicants
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' Ofﬁce of the Dlrectoréte *,f'ofw ,Pruxxﬂtmgf“ Ministry of
. rhar, ”_ vel&pment ‘B’ ‘»ngg N}F{nan B‘}anan,

4. The Assmtant Mangger (Admm) Govt of India
Press, Santragachi, Howrah, 711112.
5. The - Personnel Manager, Govt. of India Press,
Santragachi, Howrah, 711112. ‘
A --Respondents

For The Applicant(s): None -

For The Respondent(s): Mr. M. K. Ghara, counsel
ORDER (Oral

Péri Ms. Bidisha Banerjee, Member (J):

This application has been filed to seek Jc-he following reliefs:

“a) Leave may be gfanted to file the application jointly under Rule

4(5)(a) of the CAT (Procedure) Rule, 1987;




b) The order dated 16.05.2016 as in Annexure A-13 issued by the
(N.K. Joshi), Deputy Director (A-1), Ministry of Urban Development.
Office of the Directorate of Printing, Govt. of India, Nirman {3huwa
New Delhi being the respondent the respondent No. 2 be qtmsh( d
and/or set aside;

o) The commumcatlon dated 31.05.2016 made by the respondent -Na.
5 be quashed;

d) The concerned respondent authorities be directed to consider the
case of the applicant No. 2 and to issue the order of appointment in
her favour forthwith.

e) To pass such other order or orders as to your Lordships may deem
it and proper.”

2. Heard 1d. counsel for the respondents. None for the applicants despite
repeated calls, hence we invoke Rule 15(1) of CAT (Procedure) Rules 1987.

3. Ld. counsel for the respondentmproduced comparatlve assessSment as was
J .
directed earlier and’ mmutes ofﬂ“’*‘*the*%meetlng of the Compassionate
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iuary‘*ZOlG whmh reads as under:

2 '&;:mpasslonate Ki)pémtment Commlttee,
'ng) héld on ZﬁFebmary, 2016

“Sub: Minutés of~the m%etmg‘
M/o Urban Developmenér‘(Dte:‘"E;?
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A meeting’ of Compassmnate FApp(nni%ment Comrmttee was held on 25%

e
February, 2016'i in Dlrector te‘of Pnntmg to con31der‘around 495 cases for offer of
appomtment on compasswnate ground basxs The foilowmg were present -
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1) ShriS. K. Mandal Controller of Stahonery, GISQ,’f(olkata —Cha1rman,

R R

2) Shri Naveen Yadav, Jt. D1rect@r~(Admn Y ‘Dte of Printing - Member

3) Shri B. Sahoo, GM, GIP, Minto Road : - Member
4) Shri]. B Mohanty, ALWC (C), GIP, T.S Kolkata - Member
5) Smt. Nidhi Gard, Deputy Director, DOP - Member,

(2). Coordinator of the CAC briefed the Cominittee about the observation of the
_ Director, Directorate of Printing dated 20.01.2015and Joint Secretary (PSP) dated
03.02.2016 on the minutes of the CAC meeting held or‘; 14th and 15% December,
2015 and 13t & 14 Januaty 2016 regarding re-examination of all cases. |
(3). The Committee had already considered 494 cases out of which top 52 cases who
scored higher points i.e more than 90 and were found most deserving were
shortlisted fdr taking personal hearing for better appreciation of the facts of the
cases so that, genuine and deserving cases out of these 52 cases could get
appointment on compassionate ground as there are limited number of vacancies

available for compassionate appointment, i.e 25 nos in various GIPs.




4,

However, the CAC further examined all cases in the meeting i.e 495 (one
more newly compassionate appointment case received from GIP Minto Road had
also been included) and felt that only genuine candidates be offered
compassionate appointment against 25 vacancies. For ascertaining the same the
committee felt that there is a strong need to direct the candidates of the afores:id
top 52 to appear before the committee for personal hearing along with all their
original documents. The committee decided to hold personal hearing and
verification of the facts related to applicants case in the important zones where
majority of candidates are available like Delhi (for North Zone), Kolkata (Eastern
Zone) and Nasik (for Western and Southern Zone).

Since the members of the Committee will be engaged in the month of March
2016 in work related to Budget Session in the Parliament and financial closing for

the current financial year, the Commitfee decided the personal hearing will be as

" follows:

A) On5thand 6th Apr11§'2016~at New}?elh;
B) On 11t ar;;l 120' Apnl 2016 at Kolkata »\
C) On 25“\33d 26t A:pr:.!\ 2({1{6 3t Nk )‘»
(4). Itis also decxded@at thg‘ idatdsf sh uld"be mforrafd well in advance ie. 15

days before the Lscheduledwdate-‘foggp;eii hearmg through speed post
service/Regd. Postiwith A/’r‘ﬁbf/ % er%}oi'at?or Prmtmg nd if any candidate

fails to appear before the committee for! personil‘hearing on~the scheduled date, the
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Since the speakmg*orderxgpeak the reason as to why the case of the
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épplicants were not suitable for accB’ﬁ;ﬁ:datmn against available quota

reserved for compassionate appointment, we find no merit in the O.A and,

accordingly, the O.A is dismissed. No costs.

(Nandita Chatterjee) (Bidisﬁ?{ Banerjee)
Member (A) Member (J)
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